Re, Fire in Heavy
Engineering, Ranchi
Mr. Speaker: A suggestion has come
that there ought to be a discussion.
‘What has the hon, Minister to say?
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The Minister of Industry (Shri D.
Sanjlvayya): Since the report has been
placed on the Table of the House and
1 have made a statement, T think it is
desirable to have a discussion.

Shri S, M. Banerjee: Will he initiate
a discusrion? If we initiate the dis-
cussion, it is very difficulty to get
sufficient time; we get only 2} hours.
This is the second time that a fire has
taken place,

oft w foewdt - 3 9Y v g, T ?

Mr. Speaker; That can be settled
afterwards. There will be a discus-
sion,
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Shri Hari Vishnu Kamath (Ho-
shangabad): When will this discussion

come up? After the Demands are
over? In May?
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Mr. Speaker: We will see; when the
notice comes, we will decide as to
when that can be taken up, when we

can find time. I do not know; I do
not promise, but we will try,
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Extension of Time for 7574
J.C. Report’
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12.52 hrs.
JUDGES (INQUIRY) BILL

Extension oF TIME FOR PHRESENTATION
oF ReporT OF JOINT COMMITIEE

Shri Krishnamoorthy Raoe (Shi-
moga): Sir, I beg to move:—
“That the time appointed for

the presentation of the Report of
the Joint Committee on the Bil] to
regulate the procedure for the
investigation and proof of the mis-
behaviour or incapacity of a Judge
of the Supreme Court or of a
High Court and for the presen-
taion of an address by Parliament
to the President, be further ex-
tended upto the last day of the
current session”.

Mr. Speaker: The gquestion is:

“That the time appointed far
the presentation of the Report of
the Joint Committee on the Bill to
regulate the procedure for the
investigation and proof of the mis-
behaviour or incapacity of a Judge
of the Supreme Court or of a
High Court and for the presen-
taion of an address by Parliament
to the President, be further ex-
tended upto the last day of the
current session”.

The maotion wag adopted.

Shri 8. M. Banerjee (Kanpur): Let
us know the reasons. What are the
reasons?



